
Bail Application No. 1980/2020 
FIR No.385/2019 

U/S 420/406/34 IPC   
PS – Alipur 

State Vs. Umesh Jai Kumar 
24.06.2020 
  This application for grant of anticipatory bail is placed 
before me   being the Roster Judge of District (North), Rohini Courts, 
Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh,  Sarvpriya ld.  Counsel for applicant/accused. 

 Ld Counsel for the applicant/accused has, though 

mentioned in the titled of application for grant of anticipatory bail, 

prayed that the applicant/accused be admitted on interim bail for 10 

days as the applicant/accused is in J/C since January, 2020. As such 

the application is considered U/S 439 Cr P C. 

 During the course of arguments a quary was put to the Ld 

Counsel for the applicant/accused whether the applicant/accused 

has moved any application during the lockdown period. Ld Counsel 

for the applicant/accused submitted that the regular bail application 

was dismissed. It is submitted that as per the allegations the 

substantial amount was paid in cash which could not have been paid 



in view of the provision of Income Tax Act. Prayer has been made for 

10 days interim bail. 

 On the other hand, the Ld Addl PP for the State has 

opposed the bail application thereby stated that the 

applicant/accused has actively participated in the commission of 

crime. It was the applicant/accused who firstly met with the 

complainant Nitin Kumar and introduced himself a Director of a 

company namely Troy Milling and Solar Energy Pvt Ltd and induced 

the complainant to start the business of solar energy. It is submitted 

that on the inducement of applicant/accused the complainant has 

deposited a sum of Rs 13,50,000/- to applicant/accused and his co-

accused persons against a cash receipt of alleged company duly 

signed by applicant/accused and his co-accused namely Koshti 

Umesh. It is submitted that the applicant/accused has received a sum 

of Rs 04 lacs his share out of the cheated amount. It is submitted that 

the applicant/accused and his co-accused persons has also cheated 

two other persons with the same modus operandi and two FIR 

bearing No. 384/19 and 386/19 U/S 420/406/34 IPC P.S Alipur were 

registered against the applicant/accused and his co-accused. No 

office of accused company/person was found running on the 

addresses mentioned in the documents claimed by applicant/accused 

rather there is an OYO hotel at the said address. It is submitted that 

the investigation in this is case still going on. Prayer has been made 

for dismissal of bail application. 

 Having considered the submissions being made by the Ld Counsel 



for the applicant/accused and Ld Addl PP for the State. It is an established 

law that a person seeking any relief from the Court must come with clean 

hands and he is supposed not to withheld any material facts from the Court. 

The applicant/accused has withheld the fact of dismissal of his earlier bail 

application during the lockdown period.   The prayer has been made for 10 

days interim bail to make monetary arrangement for his children is not 

substantiated by the applicant/accused as well as the manner he will make 

arrangement within 10 days. The allegations the applicant/accused are 

serious in nature. Our own Hon'ble High Court while referring to the white 

collar crimes, has referred in Sunil Grover Vs State reported in 2012 (6) AD 

(Delhi) 335, wherein it has been held that white collar crimes are different 

from normal crimes of cheating where a route has been designed by the 

accused/applicant by becoming wealth overnight.   These offences are 

having malaise  of deep rooted conspiracy involving  loss of public money, 

in utter disregard to the interest of community. It has been held/observed 

that if the case of these set of accused persons are considered lightly at the 

stage of bail, the same is likely to encourage the potential offenders for 

emulating and repeating  such crimes. 

 In view of the aforesaid discussion, the court is of the considered 

opinion that the allegations are serious, offence is grave, the facts and 

circumstances of the case and the conduct of the accused/applicant do not 

warrant the entitlement of accused/applicant for grant of intrim  bail at this 

stage.  The  bail application of the applicant / accused is accordingly 

dismissed.  

      (Jagdish Kumar) 

        ROSTER JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/24.06.2020 



 
Bail Application No. 1981/2020 

FIR No.386/2019 
U/S 420/406/34 IPC   

PS – Alipur 
State Vs. Umesh Jai Kumar 

24.06.2020 
  This application for grant of interim bail is placed before 
me  being the Roster Judge of District (North), Rohini Courts, Delhi. 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Sh Sarvpriya ld. Counsel for applicant/accused. 

 Ld Counsel for the applicant/accused has, though 

mentioned in the titled of application for grant of anticipatory bail, 

prayed that the applicant/accused be admitted on interim bail for 10 

days as the applicant/accused is in J/C since January, 2020. As such 

the application is considered U/S 439 Cr P C. 

 During the course of arguments a quary was put to the Ld 

Counsel for the applicant/accused whether the applicant/accused 

has moved any application during the lockdown period. Ld Counsel 

for the applicant/accused submitted that the regular bail application 

was dismissed. It is submitted that as per the allegations the 

substantial amount was paid in cash which could not have been paid 



in view of the provision of Income Tax Act. Prayer has been made for 

10 days interim bail.  

 On the other hand, the Ld Addl PP for the State has 

opposed the bail application thereby stated that the 

applicant/accused has actively participated in the commission of 

crime. It was the applicant/accused who firstly met with the 

complainant in the year 2017 and the applicant/accused induced the 

complainant to start the business of solar energy by becoming 

authorized dealer of a company namely Troy Milling and Solar Energy 

Pvt Ltd . It is submitted that on the inducement of applicant/accused 

the complainant has deposited a sum of Rs 15,00,000/- in the account 

of alleged company and handed over a sum of Rs.9,30,000/- to co-

accused Sumit Aggarwal who is in judicial custody and the 

applicant/accused has also received his share out of the cheated 

amount. It is submitted that the applicant/accused and his co-accused 

persons has also cheated two other persons with the same modus 

operandi and two FIR bearing No.384/19 and 385/19 U/S 

420/406/34 IPC P.S Alipur were registered against the 

applicant/accused and his co-accused. No office of accused 

company/person was found running on the addresses mentioned in 

the documents claimed by applicant/accused rather there is an OYO 

hotel at the said address. It is submitted that the investigation in this 

is case still going on. Prayer has been made for dismissal of bail 

application. 

 Having considered the submissions being made by the Ld Counsel 



for the applicant/accused and Ld Addl PP for the State. It is an established 

law that a person seeking any relief from the Court must come with clean 

hands and he is supposed not to withheld any material facts from the Court. 

The applicant/accused has withheld the fact of dismissal of his earlier bail 

application during the lockdown period.   The prayer has been made for 10 

days interim bail to make monetary arrangement for his children is not 

substantiated by the applicant/accused as well as the manner he will make 

arrangement within 10 days. The allegations the applicant/accused are 

serious in nature. Our own Hon'ble High Court while referring to the white 

collar crimes, has referred in Sunil Grover Vs State reported in 2012 (6) AD 

(Delhi) 335, wherein it has been held that white collar crimes are different 

from normal crimes of cheating where a route has been designed by the 

accused/applicant by becoming wealth overnight.   These offences are 

having malaise  of deep rooted conspiracy involving  loss of public money, 

in utter disregard to the interest of community. It has been held/observed 

that if the case of these set of accused persons are considered lightly at the 

stage of bail, the same is likely to encourage the potential offenders for 

emulating and repeating  such crimes. In view of the aforesaid discussion, 

the court is of the considered opinion that the allegations are serious, 

offence is grave, the facts and circumstances of the case and the conduct of 

the accused/applicant do not warrant the entitlement of accused/applicant 

for grant of interim  bail at this stage.  The  bail application of the applicant 

/ accused is accordingly dismissed.      

                        (Jagdish Kumar) 

             ROSTER JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/24.06.2020 
 



 
Bail Application No.1204/2020  

FIR No.0392/2019 
U/S 498-A/406/376/377/313/354/328/34  IPC  

PS –Jahangir Puri  
State Vs. Afroj & Ors 

24.06.2020 
  This application for grant of bail moved on behalf of 
applicant/accused Mohd Irshad is placed before me being the Roster 
Judge of District (North), Rohini Courts, Delhi. 
 
  Due to spreading of Corona Virus (COVID-19), special 
measures taken by the government to prevent it by ordering a 
nationwide lock-down, the hearing of the urgent matter has been 
conducted through Video Conferencing using CISCO WEBEX Meeting 
App after taking consent of both the parties, in terms of directions 
issued by Ld. District & Sessions Judge (North), Rohini Courts, Delhi. 
 
Present: Sh. V.K. Negi, Ld. Additional PP for the State through 

 video conferencing. 

 Ms  Swati Verma  ld. Counsel for applicant/accused. 

 Ms Geeta Verma Counsel for DCW. 

 Prosecutrix appeared through Video Conferencing. 

 It is submitted that the allegations against the 

applicant/accused are only for abating to commit the rape as well as 

beating . The allegations of rape are against co-accused Sarfraz. It is 

submitted that one of the co-accused namely Afroj has already been 

admitted on bail by the Ld Predecessor vide order dated 23.12.2019. 

It is submitted that the applicant/accused is in J/C since 09.09.2019. 

It is submitted that the prosecutrix has refused to got conducted her 

medical examination. It is submitted that  no allegations of rape has 



been levelled against the applicant/accused. Prayer has been made 

for grant of bail.  

 On the other hand Ld Addl P.P for the State has opposed 

the bail application thereby stating that the prosecutrix has made 

specific allegations of mental harassment, demand of dowry against 

the applicant/accused and his co-accused. It is submitted that there 

are  allegations that on 20.07.2018 at about 2.30  pm the complainant was 

tied  with bed and left the room leaving behind co-accused Sarfraz who has 

committed rape upon the prosecutrix. It is further submitted that  she 

was also made to drink poison in order to kill her. Prayer has been 

made for dismissal of bail application. 

 Having considered the submissions being made by the Ld 

Counsel for the applicant/accused and Ld Addl PP for the State. There are 

no allegations of rape against the applicant/accused. As per allegations the 

applicant/accused his family members went to the room of the 

complainant on 20.07.2018 at about 2.30 pm and tied her with bed and left 

the room leaving behind co-accused Sarfraz who has committed rape. The 

allegations regarding forcefully administering poison are also there but the 

prosecutrix has not got conducted medical examination on this account. 

The prosecutrix has also refused to get her any internal examination. 

Keeping in view the facts and circumstances of the case, the 

applicant/accused  is admitted to bail on furnishing of personal bond in the 

sum of Rs. 30,000/- to the satisfaction of concerned Jail Superintendent.  

He is further directed to furnish his Bail bond and surety bond in the like 

amount to the satisfaction of the Court within 15 days of resuming the 

normal functioning of the Court. 



 Copy of order be sent to the email of Ld Counsel for the 

applicant/accused. 

  

      (Jagdish Kumar) 

           DUTY JUDGE 
                   ASJ: Special FTC (North) 
                                 Rohini Courts: Delhi/24.06.2020 
 



 
 



 


